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Manufacture of Stainl_ Steel 

*224. Dr. M. M. Das: Will the 
Minister of EtlucaUon be pleased' to 
Itate: 

(a) whether a new process of manu-
facturing stainless steel by using 
chromium in place of nickel, was in-
vented .by the Council of Scientific 
and l'ldustrial Research some years 
back; 

(h) whether anY steps have been 
taken for the commercial exploita-
tion of the process; and 

(c) if so, the natuFe thereof? 

The Minister of Education (SIbrl M. 
C. Chagla): (a) Yes, Sir. in the pro-
cess developed by the National Metal-
lurgical Laboratory, Jamshedpur, 
nickel has been replaced by maganese. 

(b) and (c). Not yet Sir. The Dur-
gapur Alloy Steel Plant of the Hindus-
tan Steel Ltd. is examining the eX-
ploitation of this process. 
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BepattlateS mul B~ 
·ZZG. Shri N. R. Laskar: 

Shri Liladbar Kotokl: 

Will the Minister of Labour, Em-
tdUyment and aebaIIlHtatiOn be 
pleased to· state: 

(a) whether any arrangements have 
been made so far for rehabilitating 
the Indian repatriates from Burma in 
Delhi; 

(b) whether Government have 
a.'!Sessed their minimum requirements 
of life; and 

(c) if so, the steps Government pro-
po!!e to take to accommodate them? 

. The Minister of Labour,' Employ-
..-t :lIId Rehablltation (Shri JagjI-
'f'8D Ram): (a) and (b). Yes, Jiir. 

. (e) Measures taken for the reha bili-
tation of repatriates from Burma are 
indicated below: 

1. A loan for carrying on trade and 
business up to Rs. 2,000 per family 
may be sanctioned to the repatriates 
with business background. 

2. The repatriates from Burma haVe 
been accorded priority in the matter 
of appointment to posts and services 
under ,the Central Governmeht through 
the Employment Exchange. 

3. Age limit for recruitment 
lhr.ougb Employment Exchange has 
been relaxed up to 45 years, with a 
further relaxation up to II years in 
the case of persons belonging to Sche-
duled Castes and SCheduled Tribes. 

4. Orders have been issued for re-
mission of Ekamination fees in de-
&'erving cases for appearing at the 
examinations <;onducted by the U.P.-
S.C. Age limits have also been 
relaxed. 

5. A Scheme for granting educa-
tional assistance for the wards of 
Burma repartriates has been sanc-
tiobed. Under the scheme, a 
grant ranging from Rs. 5 tG 
Rs. 100 per annum may be 
sanctioned for purchasing bOOks. 
Stipends ranging from Rs. 40 to Rs. 
60 p.m. may also be sanctioned, sub-
ject to certllin conditions, if the stu-
dent' is staying in a hostel, etc., away 
from his parents, and their income b 
less than Rs. 250 p.m. 

6. The Delhi Administration has 
been requested to (a) acevrd prefer-
etlCe to the repatriates' in the matter 
,of allotment of building plots; (b) 
accord priority in the matter of allot-
ment of shops and stalls and grant 
of licences/permits where these are 
required for carrying on any occu-
pation or trade; (c) Work out pro-
posals for construction of shops and 
stalls for allotment to the repatriate9 
in ouUying industrial areas near the 
city. 

7. A scheme for sanctioning 10BIa 
for construction of houses has been 
sanctioned as follows:-

Urban Rural 
Area: Area~ 

Rs. Rs. 

(i) Cost of plot: 600 200 
(ii) Cost of deve-

10i1ment of land: 1500 600 
(iii) Cost of cons-

truction of 
house: 2000 1000 

(iv) For business 
premises: SOO 200 

8. A survey is being made to locate 
suitable areas for construction of 
stalls ,shGps and for residential plots 
for the repatriates. 




